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23.10.1990

Present 3 Shri Shankar Raju, counsel for the
applicant,

Heard the'iearned counsei for the appli-
cant. .'He states that similar applications
have béen filed in this Tribunal by the .
empldyees of the Board for Industrial &
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 the respondents on admission and interim

.}elief, returnable on 25;1;91;

MEMBER(Z) VICE-CHATIRMAN (J)

Present; Shri Shanker Kaju, Jounbel for the
applicant,

Shri Ness. Mehta, Gounsel for the
respondents,

Heard the learned counsel of both parties.
[The learned counsel of the applicant states that
he would like to withdraw the present applicetion.
The application is, therefore, disposed of as
withdrawn with liberty to the applicant to move

|the appropriate legal forum in accordance w1th
law, if so advised,
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